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[Shri Pranab M1J'khetjee] 
hitherto. They will be instructed 
not to make any policy pronouce-
ments which are not already incor-
porated in the budget. It shall, of 
course, be my duty and privilege to 
provide all information and explana-
tions required by Hon'blc Members, 
on the floor of Par1iament. 

SHRI HARIKESH BAHADUR: 
(Gorakhpur) : Is there :my Gujral ? 

(Intermpf£ol1s) 

DR. SUBRAMANIAM:. SWAMY 
(Bo nbay North East): I hope, Sir, 
this will be a special case for this 
Minister. 

(Interruptions) 

MR. DEPUTY SPEAKER: It 
was an observation. 

12.48 hrs. 

BUSINESS OF THE HOUSE 

THEl\HNISTER OF STATE IN 
THE MINISTRY OF HOME 
AFFAIRS AND DEPARTMENT 
OF PARLIAMENTARY AFFAIRS 
(SHRI P. VENKATASUBBAIAH): 
With yoW" permission, Sir, I rise 
to announce that Government Busi-
ness in this House during the week 
commencing 1St l\1arch, 1982 will 
consist of :-

I. Consideration of any item of 
Government Business carr' ed over 
frorn today's Order Paper. 

2. Consideration of amendments made 
by the Rajya Sabha in the African 
Deveopment Fund Bill, Ig81. 

3. General disCUision on the Railway 
Budget for 19f-l2-83. 

4. Further consideration and passing 
of the Sugar Cess Bill, 198 I and 
the Sugar Development Fund Bill, 
1981• 

5. Consideration and passing of:-

(a) TheCentralSilkBoard (Amend-
ment) Bill, Ig81. 

(b) The Wild Life (Protection) 
Amendment Bill, Ig81. 

6. General discussion on the General 
Budget for 1982-83 from Friday 
the 5th March, 1982. 

DR. SUBRAMANIAM SWAMY:; 
(Bomhay North East): Sir, I have a 
point of order. In connection with 
this item .... 

~1R. DEPUTY-SPEAKER: 
There is a vaccum in the House. You 
must tuke my permission to raise the 
point of order. 

DR. SUBRAMANIAM SWAMY:-. 
Yes, I am asking your permission 
under Rule 376. I have requested 
permission to make a submission. I 
have been denied it on the ground 
that my letter did not accompany the 
fuU text. In that letter I wrote that I 
am prepared to su broit it. Becuase my 
plane came late, I had to rush and 
I had to do this and there was no-
other way I could do it earlier. So, 
I wou1d like you to give me special 
permission to read out what I have 
to sav. This is not a matter of 
natior'lal security that I should be 
denied that. 

MR. DEPUTY SPEAKER: Of' 
course, on a point of clarification you 
have asked. As decided at the sit ting 
of the Business Advisory Committee 
held on 16th December Ig81, intima-· 
tions {i'om Members which are not 
accompanied by the full text wnpld 
not be considered by the Speake lor 
grant of permission to make submis-
sion. 

DR.SUBRAMANIAM SWAMY:: 
But I have explained to you the 
circumstances in which it has happen-
ed. I know the Members who have· 
in the past ...• 

MR. DEPUTY-SPEAKER :. 
You raise this issue again in the Busi~ 
ness Advisory Committee. 
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. IJIL·SUBRA~fANIAM SWAMY: 
But' you' have rower just now. Why 
don't you do it ? 

MR. DEPUTY-SPEAKER : I 
cannot. I cannot act against the 
decision of the Business Advisory 
Committee. Now, Mr. K.M. Madhu-
kar. 

DR. SUBRA~1ANIAl\t[ SWAMY : 
But, Sir, is it something explosiv~, 
that you want to prevent me today? 

MR. DEPUTY-SPEAKER : That 
is all right. Mr. K.rv1. ~1adhukar. 
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SHRI G.M. BANATWALLA 
(Ponnani) : There is need for a dis .. 
cussion on the shocking reports of 

. serious malpractices and corruption 
wit.h repect to admission to :.\1.B.B.S., 
and M.D. courses in Delhi. The 
Hindustan Times in its issue dated 
February 26, 1982 carries on the front 
page a detailed report involving uni-
versity officials at all levels. Amounts 
llpto Rs. 20,000 to Rs. 30,000 have 
been allegedly paid to ' manipuJate 
admissions to MBBS and M.D. 
courses. The students have repeatedly 
brought this organised racket to the 
notice of university authorities and 

, have also now addressed a memoran-
d urn to the Prime Minister. Prompt 

. action has to be taken and fun-Hedged 
cquiry must be ordered. A fun dis-

' .. cussion on the subject shou1d be 
.. included in Business for next week. 
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Mr. DEPUTY SPEAKER: 8hrt 
Harikesh Bahadur. He will be fi.>ll .. · 
owed by Smt. Geeta Mukherjee .. 

SHRI HARIKESH BAHADUR 
(Gorakhpur): Sir, there are problems. 
in almost aU the Central Universites. 
B.H.U. was closed earlier hut now it 
is reopened. There is crisis in the· 
Delhi University and we find some 
troubles in the Aligarh Muslim Uni .. · 
versity and J.N. University also. 
Therefore, a discussion should be 
allowed on this subject during the-
next week. 

Second point. Many Indian priso ... 
ners of war have been missing since 
1971 Indo-Pak war. Previously, it 
was said that they were in Pakistan 
but now it is said that nothing is 
known about them. It is a matter 
of grave concern. Therefore, this .. 
should be discussed thorougly in the .. 
House during the next week. 



.'59 B.O.H.'" FEBRUARY 2'1, 1982 B.O.H. 60 

13.00 Jars. 
SHRIMATI GEETA MUK-

HERJEE (Panskura): Mr. Deputy-
Speaker, Sir I want to raise following 
two points for inclusion in the next 
week's business for the House. 

( J) The near-collapse of the ra-
tioning system is in evidence in the 
deficit State of West Bengal due to the 
most inadequate supply of foodrains 
from the Fe! godowns in "rest Bengal 
as well as for lessing the foodgrains 
allocation quota from the Centre. 
In this deficit State where statutory 
rationing is entirely the responsibi-
lity of the Central, the allocation falls 
far short ofrequiremrnt actual arrival 
is even less than and the supply 
from FCI godowns is miserable. Due 
to this the foodgrain prices are rising. 
This question should be specifically 

. discussed. 

(2) ,.yest Bengal Goverrunent's 
suggestion for a Central directive to 
laid down that at least 50 per cent 
of the aggregate public borrowings 
undertaken in a year should be 
. earmarked for the States (inclu-
ding the State Electricity Under 
takings) as well as its sugg-
estion that the Planning Commission 
should issue a directive to the Union 
'Government that 40 percent of the 
revenue raised in the currellt fiscal 
year through the adjustment of ad-
ministered prices of petroleum pro-
ducts, fertilisers, coal, aluminium, 
iron and steel products should be 
-transferted to the State Government 
'should be discussed. 
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PROF. l\lADHU DANDAVATE 
(Rajapur): l\1r. Deputy-Speaker, Sir, 
I suggest the following two it ("ms to 
be included in the Government busi-
ness for the next week. 

(I) Lok Pal Bill to prevetlt corr-
uption in high places. The corrup-
tion in high places is polluting the 
public life in our country. The Lok 
Pal Bill providing for speedy and spec-
ial inquiry into the corruption in high 
places was before the Parliamen t d ur-
ing the tenure of the Janata Govern-
ment. However, with the prr.mature 
fall of that Government, the I.Jok Pal 
Bill also became in'rructuous. I 
suggest that the Lok Pal BiJ1 be 
revived and taken up for consider-
ation in this House. 

(2) One union in one Industry. 

'The principle of one union in 
one Industrv' is desirable both ii'om 
the point o( view of workers as well 
as management. On the one hand, 
it will avoid destructive trade union 
rivalry and strengthen the bargaining 
power of the workers and On the other 
it will make the task of the manage-
ment easy ill settling the industrial 
disputes. The issue of representn.tive 
character of a union in an industry 
can be settled by workers' secret ballot 
in the concerned indudstry. I' sug. 
geJt that a Bill in this reg~rd be,brou 
gd~lt .bef~re the House wi~<?ut f~rt~c:. 

eay. 
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SHRI P.VENKATASUBBAIAH: 
Sir, the hon. Members have made 
various valuable suggestions in regard 
to matters to brought before the 
House and discussed. 

. Even in. the last meeting of the 
_. tBusiness Advisory Committee also, 

as you go through the proceedings 
of the Business Advisory Committee, 
this is what it recommended. I 

.. quote: 

"The Committee further recom-
mended that in order to provide 
time for the completion of urgent 
financial business, Half-Au-Hour 
Discussions, Discussions und er 
rule 193 or Discussions under No-
Date-Yet-Named motions ma y 
be taken up at G P.M. and not 
nlore than one Half-An-Hour 
Discussion, Discussion under rule 
H)3 or Discussion under No-Date-
Yet-Named motion to be put 
down in a week till the disposal of 
of the financial business." 

These are the constrains impused. 
These matters could be discussed onlv 
when the financial business is ove;. 
All these matters h· ve bee~ t l .. e[l1ll)tc 
of. They have rna· I e very good sugg-
estions. Today also, there has been 
a lenghty Calling Attention on re-
munerative prices Ic)}' potatoes and 
sugarcane in t he House. Other 
matters which the hone l\1embers 
have hrought to the notice of the 
House be placed before the Business 
Advisory Committee lor considration 
and their approval. 

'13.00 hrs. 
The Lo.">. Sabha thm adjourned for 

LUllch till jive minutes past Four/fell oj 
the Clock. 

The Lol?, Sabha re-assembled after 
lunch at five minutes Pf13t Fourteen of the 
Cloek. 

[MR. DEPUTy-SPEAKER in the 
.i Chair] 

AN HON. MEMBER: These 
benches are all empty. No interest. 

the President', AddTeB's' 
MR. DEPUTY-SPEAKER: Ask 

the Professor. 

MOTION OF THANKS ON THE 
PRESIDENT'S ADDRESS-Contd. 

MR. DEPUTY-SPEAKER: The 
House will now take up furhter consi-
deration of the following Inotion 
moved by Prof: N.G. Ranga and sec-
onded by Shri H.K.L. Bhagat on the 
23rd February, 1982, namely:-· 

"That an Address be presented to 
the President in the following terms: 

'That the 1vlem bers of Lok Sabha 
assembled in this Session are deeply 
grateful to the President for the Add-
ress which he has been pleased to 

_. deliver to both Houses of Parliament 
assembled together on the 18th :Feb-
ruary, 1982". 

As also further consideration of Amen-
dments moved thereto. 

I think 1\1r. Sunder Singh has 
concluded yesterday. Therefore, 
you can sit down. 

MR. DEPUTY-SPEAKER: All 
right. I "'ill give you two more 
minutes. Please conclude. He 
wants to conclude within two minutes. 
All the rest he has exhausted yester-
day. 
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